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with an explanatory note. [Placed 12.\136 hrs. 
in Library. See No. LT-6021/66]. 

NOTIFICATION U"DER COMPANIEs ACT 

The ~r or Law (Shrl G. S. 
Pathak): I beg to lny on the Table 
a copy of the Companies (Cent.l8! 
Governme,nt's) General Rule!'! a:1d 
Form. (Second Amendmpnt) Rul""" 
196a. published in Notification rco. 
GSR 421 in Gazette of India dated 
the IBth March, 1966, under sub-.ec-
han (3) of section 642 of the Com-
panies Act, 1956. [Placed in LibTllry, 
See No. LT-6022/66]. 

REPORT (PARTS I AND II) OF mE COM-
MISSIONER FOR SCHEDULP.D CASTES AND 

ScJa:DULED TRIBES 

The Deputy MiaIster '" the Depart-
meat 01 Social Welfare (Shrlmati 
Cbaadrasekhar) : I bel: to lay on the 
Table a copy of the Report (Parts I 
and II) of the Commissioner lor 
Sc"heduled Ca.tes and Sch('duled 
Tribes for the year 1963-64 under artl-
rio 33B (2) of the Constitution. 
I Placed in Library. See No. LT-
6023/66]. 

KF.RALA PANCHAYATS (PROMOTION or 
CO-OPERATIVE FARMING) RULES 

The Deputy M1Dtster la lbe M\Dls-
try 01 Food, Al'rlealture. CommuaUy 
Developmeat and Co-operatloa (SI1rl 
Shiade): I beg to lay 'm the Table 
a copy of the Kerala Panch.yats (P1'0-
m"tion of Co-operative Farminip 
Rules. 1966. published in Notification 
SRO No. 24/66 in Kerala Gazette 
daled the 1st February, 1966 under 
sub-section (3) of s""tior. 130' Of the 
Kerala Panchayats Act. 1960. rcod 
with clause (c) (iv) 01 the Proclama-
tion dated Ihe 24th March. 1965 issued 
by Ihe Vice-President. dl"l'hargrng tile 
1unctions ot the Presidellt, in l'~lation 
to the State of Keraln r Placrd 111 Lih-
TaTl/. See No. LT-6024/(;6j. 

MESSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha: 

(i) 'In ac<:or<iance wi\b Ihe provi-
SIons of rule 111 of the Rules 
or procedure and Conduct of 
Business in the RajYa Sabha, 
I am directed to enc1c.e n 
copy of the Delhi Shops and 
Establishments (Amendmellt) 
Bill. 1966, which has been 
passed .,y the Raj)'a Sabha at 
it's Bitting held on the Sib 
April, 1966.' 

(if) 'I am directed to inform the 
Loo Sabha that. lhe Hajya 
Sabhn, al its sitting h~id on 
Thursday, the 7th April, 1966, 
passed the following motion' 

Motion 

'"That this House concurs in the 
recommendation of the Lot 
Sabha tbat the Rajya Sabha 
do appoint six members to the 
Joint Committee of the 
Houses on the Patents Bill 
1965, in the vacancies caused 
by the retirement of Shrl 
Arjun Arora, Shri T. Chen-
galvaroyan. Shri R. S. Doogar 
Shri Shyam N an'don Mishra: 
Shn M. R. Shervani and 
Shri Rajendra Pratap Smha 
from the membership of tho 
Rajya Sabha on the 2nd April, 
1966 and resolve that the tal-
lowing members at the HaJya 
Sabhn bl> appoinled to the 
laid Joint CommIttee, namely: 

1. Shri A I j un Arora. 
2. Shri T. Chengalvuro-

yan. 
3. Sbri R. S. DooKar. 
4. Shri Shyam Nandan 

Mishra. 
5. Shri M. R. ~herV"Ill. 
6. Shri Rajcndra Protap 

Sinh ..... 
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[Secretary] 
(iii) 'I am directed to inform the 

Lok Sabha that the Rajya 
Sabha, at its sitting hpld on 
Thursday. the 7th April, 1966, 
passed the following motion: 

Motion 

"That this House concurs in the 
recommendation of the Lok 
Sabha that the RajYa Sabha 
do appoint three members to 
the Joint Committee of the 
Houses on the Judges (In-
quiry) Bill. 1964, in the 
vacancies caused by the re-
tirement or Shri Akbar Ali 
lCh.n, Shri G. S. Pathak and 
Shl'i K. K. Shah from the 
membership of the Rajya 
Sabha on the 2nd April, 1966, 
and resolves that the follow-
ing members of the Rajya 
Sabha be appointed to the 
said Joint Committee, name~ 
Jy:-

1. Shri Akbar Ali Khan. 
2. Shri G. S. Pathak. 
3. Shri K. K. Shah.'" 

(iv) 'I am directed to inform the 
Lok Sabha that the Rajy~ 
Sabha, at it, sitting held on 
Thursday, the 7th April. 
1966, passed the following 
motion:-

Motion 

"That this House concurs in the 
recommendation of the Lok 
Sabha that the RajYa Sabha 
rio appoint two members to 
the Joint Committee of the 
Houses on the Delhi Adminis-
tration Bill, 1965 in the 
vacancies cBused by the re-
tirement of Shri L. N. Mishra 
and Kumari Shanta Vasisht 
from the membership of the 
Ra.jya Sabhn on the 2nd April. 
196/! and resolves that the 
following member~ of the 
RajYa Salaha b. appOinted 10 

the said Joint Committee" 
namely:-

12.44 hrs, 

1. Shri L. N. Mishra. 

2. Kumari Shanta 
Vasisht." I 

DELHI SHOPS AND ESTABLISH-
MENTS (AMENDMENT) BILL. 

As PASSED llY RAJY A SABJIA 

Secretary: Sir, I lay on the Tabl,' 
of tohe House the Delhi Shops and 
Establishments (Amendment) Bill. 
1066, as passed by Rajya Sabha. 

12, 44l Ills. 

COMMITrEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS' 

EIGHTY-FIFTH REPORT 

Shrl Krlshnamoorthy KIlO (Shi-
moga): I beg to present the Eighty-
fifth Report or the Committee on 
Private Members' Bills and Resolu. 
tion •. 

12. "1 hrs, 

ELECTION TO COMMITTEES 

(i) JOINT COMMITI'EE ON PATENTS. 
BILL 

Shrl Krlshnamoortby Reo (Shi-. 
moga): I beg to move: 

"That this House recommends 
to Rajya Sabha that Rajya Sabha 
do appoint a member of Rajya 
Sabha to U,e Joint Commhtce on 
the Patents Bill. J965 in the 
vacancy cflused by the retirement 
of &!11'i Dalpat Singh from Rajya 
Sabha and communicat~ to this 
House the name of the member so 
appointed by Rajya S. bha to the 
Joint Committee .... 




